DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)
Minutes of the meeting No. 08/16 of NC-VI dated 20.08.2015
Meeting No. 08/16 for the licensing year 2015-16 to consider cases under Duty Exemption Schemes (Chapter-4) of

Foreign Trade Policy 2015-20 pertaining to Misc. & Food Products was held on 20.08.2015 under the Chairmanship of Sh. S. K.
Samal. Jt. DGFT. Following members were present in the meeting.

S.N Name of the Officer Designation Department
1. Sh. J.P. Maurya Dy. L.A. MFPI

2. Sh. S.K. Pandey A.D. MSME(Food)
Officers in attendance

2. Sh. Yoginder Singh DDG DGFT

3 Sh. Ratan Lal Meena FTDO DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below. Ad-hoc
norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para 4.12(vi) of Hand
book of procedure (vol-1) 2015-20 updated as on 01.04.2015.

XXXX
343 Party Name:MIDAS FOODS (INDIA)  Meet No/Date:8/85- Status:
Case No.:2/14/85-ALC3/2013 PVT. LTD. ALC3/2015
20.08.2015
HQ File :01/85/050/00086/AM14/  RLA File :05/24/040/00054/AM14/  Lic.No/Date:0510362504 Approved
13.08.2013

1 The Committee noted the comments of MSME(Food) furni'shedwvwide their U.0. No. 17(4)(1)/2015-Food dated 05.08.2015.
Based on the MSME(Food)’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
| Dry Food Mixes (Parmesan Oregano Seasoning) with net 12000.00Kg | Parmesan Cheese | 2340.00Kg
content of 2294Kgs of Permesan Cheese Powder Powder
RA may take consequential action as per policy/procedure. %‘:V
344 Party Name:KRYSTAL COLLOIDSPVT. |Meet No/Date:8/85-  Status:
Case No.:11/17/85-ALC3/2013 LTD. IALC3/2015
| 120.08.2015
2 HQFile :01/85/050/00114/AM14/ ;RLA File :03/94/040/00466/AM14/ kLic.No/Date:O310747760 Deferred
30.08.2013

The Committee noted thatmthe comments are awaited from MSME(Food). The Committee decided to remind MSME(Food)
to expedite their comments. The case is deferred for 17.09.2015.

‘ 345 ' Party Name:TIRUPATI MICROTECH  Meet No/Date:8/85- Status:
Case No.:3/21/85-ALC3/2013 PVT.LTD., ﬁALC3/2015
120.08.2015 ,
3 'HQFile :01/85/050/00134/AM14/  RLA File :03/95/040/00667/AM14/ 'Lic.No/Date:0310758695 Deferred
21.11.2013

The Committee noted that the comments are awaited from Deptt of C&PC despite 5 reminders. The Committee decided to
remind Deptt of C&PC through D.O. reminder from th\e l{wel of Chairman. The case is deferred for 17.09.2015.



ET ~ Party Name:NUTRIVITAFOODS ~ |Meet No/Date:8/85-  Status:
Case No.:30/17/85-ALC3/2014 PVT.LTD. ALC3/2015
20.08.2015
HQ File :01/85/050/00150/AM15/  RLA File :03/95/040/00556/AM15/  Lic.No/Date:0310789920 Deferred
01.10.2014

The Corhrﬁittee noted thaf the com'ments aree\kA’/éited from MEFPI. The Committee dec‘ided to refnind MFPI to expeditef

their comments. The case is deferred for 17.09.2015. ;

347 ' Party Name:SIGNATURE Meet No/Date:8/85- Status:
Case No0.:9/24/85-ALC3/2013 INTERNATIONAL FOODS INDIA PVT.  ALC3/2015
| LTD. 20.08.2015
'HQ File :01/85/050/00155/AM14/ RLA File :31/83/O40/Ooiés/AM 14/  Lic.No/Date:3110061817 Deferred
02.01.2014

The Committee noted that Wheat Flour is abundantly available in India, that too, of good quality. The Committee decided
to ask the applicant to clarify the reason for import of Wheat Flour. The case is deferred for 17.09.2015. Kﬁy

348 ~ |Party Name:SSK EXPORTS LTD. Meet No/Date:8/85- IStatus:
Case No.:11/3/85-ALC3/2015 ALC3/2015
20.08.2015
HQ File :01/85/050/00025/AM16/  RLA File :02/24/040/00208/AM15/  Lic.No/Date:0210205511 Approved
, 04.02.2015

The Committee noted that no wastage is claimed by the firm. NC has approved some similar case earlier of this firm for
same export/import items. Therefore,, the Committee decided to fix the ad-hoc input output norms in this case also as
under:-

Export Item Qty. Import Item Qty.
| Indian Black Tea Blended with 52,100.00Kg imported Black Tea | 78150.00Kg | Black Tea 52100.00Kg
| of the same variety and country of origin as imported

RA may take consequential action as per policy/procedure. @/

349 Party Name:DR. WILLMAR SCHWABE Meet No/Date:8/85-  |Status:
Case No.:4/20/85-ALC3/2013 INDIA PVT LTD ALC3/2015
e 120.08.2015
HQ File :01/85/050/00123/AM14/  RLA File :05/23/040/00283/AM14/  Lic.No/Date:0510370133 Deferred
01.11.2013

The Cor;nnﬁittee noted thet the comments are awaited fromk Directorate of Sugar. The Committee decided to remind
Directorate of Sugar to expedite their comments. The case is deferred for 17.09.2015. ,

350 = Party Name:SWAROOP INFRAELECT Meet No/Date:8/85- ~ Istatus:
Case No.:10/15/85-ALC3/2014 PRIVATE LIMITED ALC3/2015
~ 20.08.2015
HQ File :01/85/050/00115/AM15/ | RLA File :03/95/040/00473/AM15/ Lic.No/Date:0310788981 Rejected
10.09.2014

The Committee noted that the firm has not replied despite reminders. Therefore, the Committee decided to reject the
[case.

|RA may take consequential action as per policy/procedure. N

"\A\Y‘/I L EraN ;
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351 Party Name:DREAM PLAST INDIA  Meet No/Date:8/85- Status:
Case No.:5/3/85-ALC3/2015 PVT. LTD. ALC3/2015
| 120.08.2015 |
HQ File :01/85/050/00019/AM16/ RLA File :31/83/040/00255/AM15/  Lic.No/Date:3110065338 Deferred
f » 17.03.2015

The Committee rqwo“tyéa”tﬁat certain information has been called for from the firm by Deptt of C&PC under intimation of this
office. This office has also reminded the firm to furnish the information vide this office e-mail dated 13.08.2015, reply
awaited. The Committee decided to remind the firm to expedite the information. The case is deferred for 17.09.2015. ’

352 Party Name:CHOICE TRADING Meet No/Date:8/85- Status:
(CORPN. PVT. LTD ALC3/2015 ‘
20.08.2015 1
HQ File :01/85/50/026/AM14  |RLA File :10/24/40/089/AM13 Lic.No/Date: 1010052940 Rejected
21.03.2013

The Committee noted that fhe request of the kf"irm fokkr kuchayngke in descriptibn 6f input from White Vinegar to White Wine
Vinegar can not be acceded to as the use of White Wine Vinegar in export product is not corroborated.

353 Party Name:UNILEVER INDIA Meet No/Date:8/85- Status:
Case No.:8/15/85-ALC3/2014 EXPORTS LIMITED ALC3/2015
20.08.2015
HQFile :01/85/050/00113/AM15/  RLA File :03/95/040/00410/AM15/  |Lic.No/Date:0310789163 Deferred
15.09.2014

i'The'Com'rrNﬁtteé notéd thét the comménts are awaitéd frorh Tea Board. The CoAr‘nkkmittée decided to remind'Teé Board to

expedite their comments. The case is deferred for 17.09.2015.

i

/4 Party Name:SRIAM LABS PRIVATE | Meet No/Date:8/85-  Status:
Case No.:4/10/85-ALC3/2014 LIMITED ALC3/2015
' 20.08.2015 :
HQ File :01/85/050/00082/AM15/  |RLA File :09/24/040/00114/AM15/  |Lic.No/Date:0910060434  Deferred
- 112.06.2014

"The Committee decided to seek comments from Deptt of C&PC és export/import products are chemical items. fhe ‘case is

deferred for 17.09.2015.

-

355 Party Name:SARITA HANDA EXPORTS [Meet No/Date:8/85-  Status:
Case No.:1/4/85-ALC3/2015 PVT LTD ALC3/2015
| 20.08.2015
HQ File :01/85/050/00031/AM16/  RLA File :05/24/040/00015/AM16/  Lic.No/Date:0510393961 Deferred
24.04.2015

The Committee noted the comments furnished byyo/o Textile Commissionér, Mumbai vide their Iettér No. '1M1(v60)/2015-
Wvg/46 dated 16.07.2015 and decided that Textile Commissioner may be asked to-indicate the absolute quantity of import
and export item since the quantity mentioned against exportis in “number” not in “meter”. It is not possible to compute

1% wastage. The case is deferred for 17.09.2015. \/;7

X : e
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357 ~ [Party Name:J.K.MALT PRODUCTS _

Case No.:3/2/85-ALC3/2015 PVT LTD,

HQ File :01/85/050/00014/AM16/  RLA File :34/24/040/00316/AM15/

358 Party Name:CHHAJED FOODS
PRIVATE LIMITED,

Case No.:7/22/85-ALC3/2014

359 ~ |Party Name:RAMA GUM INDUSTRIES |Meet No/Date:8/85-
(INDIA) LIMITED

Case No.:3/4/85-ALC3/2015

HQ File :01/85/050/00033/AM16/ LA File :08/24/040/00414/AM15/

36 Party Name:IRIS PRODUCTS PVT.
Case No.:5/10/85-ALC3/2014 LTD.

HQ File :01/85/050/00083/AM15/ | RLA File :08/24/040/00170/AM15/

HQ File :01/85/050/00167/AM15/  |RLA File :08/24/040/00342/AM15/

‘Meet No/Date:8/85-
" ALC3/2015

20.08.2015

24.07.2014

The representative of MSME(Food) present in the meeting stated that the comments in this case will be furnished very
soon. The Committee decided to defer the case for 17.09.2015.

Meet No/Date:8/85-

ALC3/2015
20.08.2015

Lic.No/Date:3410041009

04.03.2015

‘Meet No/Date:8/85-

ALC3/2015
20.08.2015

I‘_‘iyc.No/Date:0810134063

16.12.2014

The Commlttee noted that the comments are awaited from MSME(Food). The Committee deaded to remind MSME(Food)
to expedlte thelr comments The case is deferred for 17 09 2015

fALC3/2015
120.08.2015

Lic.No/Date:0810135078

122.04.2015

The Commlttee noted that no wastage has been claimed by the firm. The representat:ve of MFPI present in the meetlng

' Lic.No/Date:0810132817

Status:

Deferred

Status:

'Deferred

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MEPI to expedite their |
icomments. The case is deferred for 17.09.2015.

b

» Status:

Deferred

Approved

'suggested to approve the case with same level of purity for export item as of import item and the Committee decided to fix |
ithe ad-hoc input output norms as under:- '

Export Item Qty. Import Item Qty.
Guargum Powder 200 Mesh with 90% purity 100,000.00Kg | Guargum Refined Splits 90% purity. 100,000.00Kg
RA may take consequential action as per policy/procedure.
360 ~ |Party Name:ELITE GREEN PVT. LTD. | Meet No/Date:8/85- Status:
Case No.:1/21/85-ALC3/2013 d '/ALC3/2015
20.08.2015
HQ File :01/85/050/00132/AM14/ A RLA File :08/24/040/00323/AM14/  Lic.No/Date:0810125777 Deferred

\(

§18 10.2013

The Commlttee noted that repIy is awalted from RA Ahmedabad The Commlttee decnded to remmd RA Ahmedabad to
‘expedlte thelr reply The case is deferred for 17 09. 2015
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'RA may take consequential as per policy/procedure.

cancellation and to seek confirmation from concerned RA about such surrender. The case is deferred for 17.09.2015.

. 361 Party Name:FIELDFRESH FOODS ~ Meet No/Date:8/85- Status:

Case No.:7/23/85-ALC3/2014 PRIVATE LIMITED ALC3/2015 |
20.08.2015

HQ File :01/85/050/00193/AM15/  RLA File :05/23/040/00523/AM15/ |Lic.No/Date:0510393261 Deferred
18.02.2015

The Committee noted that the comments are awalted from MEFPI. The Commlttee decided to remind MFPI to expedlte thelr
ﬁcomments The case is deferred for 17. 09 2015.

k-

362 Party Name:MANGLAM ARTS 'Meet No/Date:8/85- Status:
(Case No.:11/26/85-ALC3/2013 : ALC3/2015 ‘
v | 20.08.2015 |
HQ File :01/85/050/00172/AM14/  RLA File :13/24/040/00052/AM14/  |Lic.No/Date:1310046101 Deferred
14.02.2014 ‘

The Cornmittee noted thét the firm has furnished the infekrrknatidn to MS'ME(Hosiery) under intimation of this Directorate |
and revised comments of MSME(Hosiery) are awaited. The Committee decided to remind MSME(Hosiery) to furnish revised

comments The case is deferred for 17 09 2015 5

363 Party Name:NASHIK VINTNERS PVT  Meet No/Date:8/85- Status:
Case No.:31/17/85-ALC3/2014 LIMITED ALC3/2015
20.08.2015
HQ File :01/85/050/00151/AM15/  RLA File :03/95/040/00513/AM15/ Lic.No/Date:0310790073 Rejected
09.10.2014

The Committee decided to reject the ceseras the firm did hot furnish the inforrnation despite 2" reminder.

Qﬁ/

364 Party Name:DRYTECH PROCESSES ~ Meet No/Date:8/85- ~ [status:
Case No.:12/9/85-ALC3/2014 (I)PVT.LTD; ALC3/2015
; 20.08.2015 E
HQ File :01/85/050/00078/AM15/  RLA File :03/94/040/01186/AM14/ Lic.No/Date:0310783657 Deferred
: 30.05.2014

The Committee decided to request the firm to surrender the subjectwedvance authorisation to concerned RA for

365 |party Name:SUPERHOUSE LTD., Meet No/Date:8/85-  [status:
(Case No.:1/3/85-ALC3/2015 ALC3/2015
| 20.08.2015 ‘
HQ File :01/85/050/00015/AM16/  RLA File :06/24/040/00001/AM13/  Lic.No/Date:0610026575 Withdrawn
' ~ 10.04.2012 '

The C‘e\rhrnittee noted that norms have already been ratified' by NC in thismcause in its meetihg No. 33 dated 17.01.2013 vide
case No. 1055. Therefore, the case is withdrawn from the agenda. |

| 366 Party Name:APEEJAY TEA LIMITED,  Meet No/Date:8/85- Status:

Case No.:6/9/85-ALC3/2014 ALC3/2015 |
20.08.2015

HQFile :01/85/050/00072/AM15/  RLA File :02/24/040/00035/AM15/  Lic.No/Date:0210204151 Deferred
20.06.2014 We/vo ; .

et RS ...

The Commlttee noted that the comments are awarted from Tea Board. Tt@ Qommlttee decided t&rermn'd 1‘ea Board to

expedlte their comments. The case is deferred for 17.09.2015. \,\\Y‘/l = Gunermi of f
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RA may take consequential action as per policy/procedure.

367 ~ Party Name:SACHCHADE FOOD Meet No/Date:8/85- Status:
Case No.:5/4/85-ALC3/2015 PRIVATE LIMITED ALC3/2015
20.08.2015 |
HQ File :01/85/050/00035/AM16/  RLA File :08/24/040/00019/AM16/  |Lic.No/Date:0810135076 Deferred :
22.04.2015

The Committee noted t'Hkat the comments are awaited from MSMEA(F‘bdd). The Committee decided to remind MSME(Fo'o'd') >

to expedite their comments. The case is deferred for 17.09.2015.

=

368 Party Name:AGSON GLOBAL PRIVATE Meet No/Date:8/85- Status:
Case No.:13/17/85-ALC3/2014 LIMITED. ALC3/2015
‘ 20.08.2015
HQ File :01/85/050/00133/AM15/  RLA File :05/23/040/00249/AM15/  |Lic.No/Date:0510391556 Rejected

13.10.2014

The Committee noted that the information are awaited from the firm despite 2™ reminder dated 20.04.2015 andk‘
13.07.2015. Since two reminders have been issued, the Committee decided to reject the case. |

I} 369 gPa'rty Name:PURE TROPIC, Meet No/Date:8/85- |Status:
|Case No0.:25/5/85-ALC3/2015 ALC3/2015 |
, I 20.08.2015
HQ File :01/85/050/00069/AM16/ RLA File :32/24/040/00008/AM16/ Lic.No/Date:3210077559 ‘Approved.
108.06.2015

The Commiftee noted from the clarification furnished by the firmrv‘ide their e-mail dated 06.08.2015 that import item

appears in this case to be in the nature of packing material. Hence it will be governed by the general policy for packing
materials.

2

370 ' Party Name:GHODAWAAT AGRO PVT ‘Meet No/Datﬂe:’8/85- : Statué:
Case No.:11/1/85-ALC3/2015 LTD. ALC3/2015
120.08.2015
:HQ File :01/85/050/00010/AM16/ RLA File :31/83/040/00238/AM15/ Lic.No/Date:3110065266 Deferred
111.02.2015

The Committee noted that a clarification has been called for from the firm vide this e-mail dated 30.07.2015 which is
lawaited. The Committee decided to remind the firm to expedite the reply. The case is deferred for 17.09.2015.

ke

371 Party Name:GHODAWAT AGRO PVT. [Meet No/Date:8/85- Status:
Case No.:12/1/85-ALC3/2015 LTD. ALC3/2015
| 120.08.2015
HQ File :01/85/050/00011/AM16/  RLA File :31/83/040/00239/AM15/ Lic.No/Date:3110065265 Deferred
| 11.02.2015

The Committee noted that a clarification has been called for from the firm vide this e-mail"dat'éd 30.07.2015 which ‘i5»

awaited. The Committee decided to remind the firm to expedite the reply, The case is deferred for 17.09.2015.
= = '
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372 ' Party Name:SRS UNISTRAW PRIVATE |Meet No/Date:8/85- ~ Status:
Case No.:10/1/85-ALC3/2015 LIMITED ALC3/2015
20.08.2015
HQ File :01/85/050/00009/AM16/  |RLA File :03/95/040/00996/AM15/ |Lic.No/Date:0310794149 Deferred
25.02.2015 f

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to expedite their

comments. The case is deferred for 17.09.2015.

| 373 Party Name:SRS UNISTRAW PRIVATE Meet No/Date:8/85- Status:
Case No.:10/3/85-ALC3/2015 LIMITED ALC3/2015 |

| | 20.08.2015 |

HQ File :01/85/050/00024/AM16/  RLA File :03/95/040/00878/AM15/  Lic.No/Date:0310793568 |Deferred
i 04.02.2015

The Committee noted that the comments are awalted from MFPI. The Committee decided to remindwlk\)lkﬂFPl t”o ex'pkkédite their |

ko

jcomments. The case is deferred for 17.09.2015.

374 Party Name:NOBEL HYGIENE LTD.  Meet No/Date:8/85-  [Status:
Case No.:9/9/85-ALC3/2014 ALC3/2015
20.08.2015
HQ File :01/85/050/00075/AM15/  RLA File :03/95/040/00283/AM15/ Lic.No/Date:0310786536 Deferred
08.07.2014

‘The Committee noted that the comments are awaited from O/o Textile Commissioner, Mumbai. The Committee decided to
remind O/o Textile Commissioner -to expedite their comments. The case is deferred for 17.09.2015.

-

375 Party Name:NOBEL HYGIENE LTD.  Meet No/Date:8/85- Status:
Case No.:2/26/85-ALC3/2013 ALC3/2015
20.08.2015
HQFile :01/85/050/00163/AM14/  RLA File :03/95/040/00938/AM14/ |Lic.No/Date:0310771067 |Deferred
! 19.02.2014 f

‘The Committee noted that the commer{té are awéited froyf'n O/o 'TNéxtile Cbmmissioher, Mumbai. The Committee decided to

remind O/o Textile Commissioner to expedite their comments. The case is deferred for 17.09.2015.

34

135

376 Party Name:NOBEL HYGIENE LTD.  Meet No/Date:8/85- ~ status:
Case No.:1/3/85-ALC3/2014 ‘ ALC3/2015
> 20.08.2015 ,
HQ File :01/85/050/00018/AM15/  RLA File :03/95/040/01050/AM14/ Lic.No/Date:0310776600 Deferred
01.04.2014

Thve Cdmmiyttee noted that the cbmménts are érwyaited from O/o Textile Commissioner, Mumbai. The Cokmkrlriit‘tée décided to
remind O/o Textile Commissioner to expedite their comments. The case is deferred for 17.09.2015.

\\ = 5*{_‘\—-..,.: % - - - i
, Nt - e .
\,\\/ o
| 377 Party Name:NOBEL HYGIENE '~ - Meet No/Date:8/85- 'Status:
i $ 2y BREEE i
|Case No0.:19/22/85-ALC3/2014 PVT.LIMITED werEe TALC3/2015
| : 20.08.2015 |
HQ File :01/85/050/00179/AM15/ RLA File :03/95/040/00676/AM15/ :Lic.No/Date:0310791175 EDeferred
| 18.11.2014

The Committee noted that the comments are avs'/é'ki/ted frbm O/o Textile Commissioner, Mumbai. The Committee decided to

‘remind O/o Textile Commissioner to expedite their comments. The case is deferred for 17.09.2015. |

R
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378 |Party Name:SAMI SPICES AND Meet No/Date:8/85- Status:
Case No.:17/23/85-ALC3/2014 HERBS PVT LTD ALC3/2015
20.08.2015
HQ File :01/85/050/00203/AM15/ RLA File :03/95/040/00724/AM15/ Lic.No/Date:0310793138 | Deferred
20.01.2015

‘The Committee noted that RA was requested to intimate the reason as to how advance authorisation was issued under para

4.7 instead of 4.4.2 of HBP, Vol.| (2009-14) vide this office letter dated 22.05.2015 and the reply from RA is awaited. The

Committee decided to remind RA through D.O. reminder at the level of Chairman. The case is deferred for 17.09.2015.

a4

379 Party Name:SAMI SPICES AND Meet No/Date:8/85-  Status:
Case No.:5/12/85-ALC3/2014 HERBS PVT LTD ALC3/2015 i
| 20.08.2015 ;
HQ File :01/85/050/00094/AM15/ RLA File :03/95/040/00343/AM15/  |Lic.No/Date:0310787560 | Deferred
04.08.2014

‘The Cdmmittee noted that R‘A was requested te Min;[imakkte the reasdn kas to how advance authofiéétioh Was |ssuedunderpara
4.7 instead of 4.4.2 of HBP, Vol.l (2009-14) vide this office letter dated 22.05.2015 and the reply from RA is awaited. The

Committee decided to remind RA through D.O. reminder at the level of Chairman. The case is deferred for 17.09.2015.

b

380 Party Name:SAMI SPICES AND Meet No/Date:8/85- Status:
Case No.:15/3/85-ALC3/2015 HERBS PVT LTD ALC3/2015
20.08.2015 |
HQ File :01/85/050/00029/AM16/  RLA File :03/95/040/00849/AM15/  |Lic.No/Date:0310794025 | Deferred
20.02.2015

The Committee noted that RA was réquested to intimate the reason as to how advance authorisation was issued under para

4.7 instead of 4.4.2 of HBP, Vol.l (2009-14) vide this office letter dated 22.05.2015 and the reply from RA is awaited. The ;

‘Committee decided to remind RA through D.O. reminder at the level of Chairman. The case is deferred for 17.09.2015.

381 | Party Name:WRITEFINE PRODUCTS | Meet No/Date:8/85- ~ [status:
PVT. LTD ALC3/2015
; 120.08.2015
HQ File :01/85/50/061/AM15 RLA File :03/95/40/031/AM15/ Lic.No/Date:0310779195 Deferred
23.04.2014

The Conirhittee noted that the comments arew aw'a»ited from MSMME(Chem). The Corﬁmittee decided toVrefhkind MSME(Chem)
to expedite their comments. The case is deferred for 17.09.2015

382 Party Name:WRITEFINE PRODUCTS  Meet No/Date:8/85- ~ Istatus:
PVT. LTD ALC3/2015 |
20.08.2015
HQ File :01/85/50/008/AM15 RLA File :03/95/40/895/AM14 Lic.No/Date:0310771114 Deferred
20.02.2014 '

The Committee noted that the comments are awaited from MSME(Chem). The Committee decided to remind MSME(Chem)

to expedite their comments. The case is deferred for 17.09.2015 \ o

M\\kd + R S i
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383 ~ Party Name:ACG ASSOCIATED ~ Meet No/Date:8/85- ~ Status:
Case No.:16/3/85-ALC3/2015 CAPSULES PVT. LIMITED ALC3/2015 ‘
20.08.2015
HQ File :01/85/050/00030/AM16/  RLA File :03/94/040/01085/AM15/  Lic.No/Date:0310794061 Approved
23.02.2015

The Committee noted the clarification furnished by Deptt. of Pharmaceutical vide their O.M. No. 35021/02/2015-PI(Norms)

/dated 12.08.2015 read with their comments vide their O.M. No. 35021/02/2015-PI(Norms) dated 20.05.2015. Based on |
clarification and comments of Deptt of Pharmaceuticals, the Committee decided to fix the ad-hoc input output norms with |
116% wastage on input as under:-

Export Item Qty Import Item Qty.
Empty Cellulose Capsules (in various | 35000.00Kg | Hydroxy Propyl Methyl Cellulose (Cellulose | 40600.00Kg
size) not filled with medicine. Ether) E
;RA may take consequential action as per policy/procedure. w
384 ~ Party Name:ACG ASSOCIATED Meet No/Date:8/85-  [Status:
Case No0.:28/17/85-ALC3/2014 CAPSULES PVT. LIMITED ALC3/2015
| 20.08.2015
HQ File :01/85/050/00148/AM15/  RLA File :03/94/040/00601/AM15/  Lic.No/Date:0310790288 Approved
16.10.2014

The Comrﬁiffee hoted the clarlﬂcatlon furnished by Dépt"t":"'bf"Pharma'ce”uticakiA Qide their O.M. No. 35021/02/2015-P|(N6krms)
dated 12.08.2015 read with their comments vide their O.M. No. 35021/02/2015-PI(Norms) dated 20.05.2015. Based on
clarification and comments of Deptt of Pharmaceuticals, the Committee decided to fix the ad-hoc input output norms with

16% wastage on input as under:-

Export Item Qty Import Item Qty.

Empty Cellulose Capsules (in various | 35000.00Kg | Hydroxy Propyl Methyl Cellulose (Cellulose | 40600.00Kg
size) not filled with medicine. Ether) '
RA may take consequential action as per policy/procedure. @

385 ~ Party Name:ACG ASSOCIATED 'Meet No/Date:8/85- Status:
Case No.:2/6/85-ALC3/2015 CAPSULES PVT. LIMITED fALC3/2015
| 120.08.2015
'HQ File :01/85/050/00071/AM16/  RLA File :03/94/040/00135/AM16/ ;Lic';No/Date:O3107964>23 >Approved
04.06.2015

The Committee noted the clarification f'ur'hiSAhed byDeptt of F;harmaceuticalﬁ vide their 0.M. No. 3k502'>1/02/2041VS-PI(Norms)

‘dated 12.08.2015 read with their comments vide their O.M. No. 35021/02/2015-PI(Norms) dated 20.05.2015. Based on

clarification and comments of Deptt of Pharmaceuticals, the Committee decided to fix the ad-hoc input output norms with |

116% wastage on input as under:-

Empty Cellulose Capsules (in various 35000.00Kg | Hydroxy Propyl Methyl Cellulose (Cellulose | 40600.00Kg

Export Item Qty Import Item Qty.

size) not filled with medicine. Ether)

RA may take consequential action as per policy/procedure.
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Case No.:25/22/85-ALC3/2014

HQ File :01/85/050/00185/AM15/

‘Perty Nani'e:AééAkSSOCIATED : Meet No/Date:8/85- ' o ‘Sktétyus:
CAPSULES PVT. LIMITED ALC3/2015
20.08.2015
RLA File :03/94/040/00900/AM15/ Lic.No/Date:0310792356 :Approved
24.12.2014

‘The Commlttee noted the cIarxflcatlon furnlshed by Deptt of Pharmaceutlcal V|de their O. M No. 35021/02/2015 PI(Norms)

dated 12.08.2015 read with their comments vide their O.M. No. 35021/02/2015- -PI(Norms) dated 20.05.2015. Based on

clarification and comments of Deptt of Pharmaceuticals, the Committee decided to fix the ad-hoc input output norms wrth
16% wastage on input as under:-

Export Item

Qty

Import Item Qty.

| Empty Cellulose Capsules (in various
| size) not filled with medicine.

35000.00Kg

Ether)

Hydroxy Propyl Methyl Cellulose (Cellulose | 40600.00Kg

387

RA may take consequential action as per policy/procedure.

; Party Name:VADILAL INDUSTRIES  |Meet No/Date:8/85-  Istatus:
Case No.:1/8/85-ALC3/2015 LTD ALC3/2015
’ 20.08.2015
HQ File :01/85/050/00079/AM16/ RLA File :08/24/040/00136/AM16/  Lic.No/Date:0810135787 Deferred
‘ 04.08.2015
The Committee noted that the hard copy of the application has not been received from the concerned RA. The Committee
decided to call for the same from the concerned RA. The case is deferred for 17.09.2015 Qg/
| 388 Party Name:SUKASO CERACOLORS | Meet No/Date:8/85-  status:
Case No.:2/8/85-ALC3/2015 PVT LTD ALC3/2015 !
‘ 20.08.2015 !
HQFile :01/85/050/00080/AM16/  RLA File :09/24/040/00255/AM16/  Lic.No/Date:0910062449 Deferred
’ ' 06.08.2015 ?

EThe Commlttee noted that the hard copy of the appllcatlon has not been recelved from the concerned RA The Commlttee

decrded to caII for the same from the concerned RA The case is deferred for 17. 09 2015
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HQ File :01/85/171/005/AM16

Decision :

INDIA (P) LTD

Party Name:TKT-IP ENTERPRISES

" |RLA File :05/24/40/051/AM16

Meet No/Date:8/85- R Statyus':‘
ALC3/2015 |
20.08.2015

Approved

Reqoest for 'fixati’on of ad-hoc input output nor'ms in terms of para 4.06 of HBP, 2015-20 for export of MiXed Masala for
Tea/Milk against import of Cardamom, Black Pepper Ungradebled Ginger(Dry) and Cassia.

The Committee noted the comments furnished by MFPI vide their letter No.4(21)/2015-DGFT dated 17.08. 2015 and on the

basis of MFPI’'s comments, the Committee decided to ratify the ad-hoc input output norms as under:-

| Pepper, Ginder(Dry) & Cassia.

Export Iltem Qty. Import Item Qty. (Kg/Kg content in export product)
| Mixed Masala for Tea/Milk 1.00Kg | Cardamom 1.006Kg/Kg.
| containing Cardamom, Black Black Pepper 1.002Kg/Kg.

Ginger(Dry)

1.00Kg/Kg. (Nil wastage)

Cassia \\ }

1.00Kg/Kg. (Nil wastage)

RA may take consequential action as per policy/procedure. \,\\y
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